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Hon’ble Justice SriﬁAlok Kumar Singh, Member (J)
Hon'ble Sri D. C. Lakha, Member (A)

2T,

R : Sri B. B. Tripathi holding brief for Sri Rohit

Mﬁipathi’ learned counsel for the applicant submits that this

0 %— ““contempt petition has become infructuous on account of
‘Q)%/ the fact that full and final compliance has been made.

G‘i " - \Va In views of the above, this contempt petition is

\'\" : struck off in full and final satisfaction. No order as to
& costs, _ A
2 N/ &

Member “(A) ' Meniber (J)
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